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ITEM NO.21 COURT NO.5 SECTION PIL-W
SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Miscellaneous Application No. 94/2022 in SMW(C) No. 6/2020

(Arising out of impugned final judgment and order dated 29-06-2021
in SMW(C) No. No. 6/2020 passed by the Supreme Court Of India)

IN RE PROBLEMS AND MISERIES OF MIGRANT LABOURERS Petitioner(s)
VERSUS
Respondent(s)
IA No. 8420/2022 - CLARIFICATION/DIRECTION)
Date : 06-12-2022 This matter was called on for hearing today.

CORAM : HON'BLE MR. JUSTICE M.R. SHAH
HON'BLE MS. JUSTICE HIMA KOHLI

For Petitioner(s) Mr. Prashant Bhushan, AOR
Mr. Cheryl D’Souza, Adv.
Ms. Alice Raj, Adv.

By Courts Motion

For Respondent(s) Mr. Nikhil Goel, AOR

Mr. B.K. Satija, AAG

Mr. Samar Vijay Singh, AOR
Mr. Sanjay Kumar Visen, Adv.
Mr. Amrita Verma, Adv.

Mr. Shuvodeep Roy, AOR

Mr. Sai Shashank, Adv.

Mr. Kumar Arnav Singh Deo, Adv.
Mr. Deepayan Dutta, Adv.

Ms. Taruna Ardhendumauli Prasad, AOR
Mr. G.M. Kawoosa, Adv.

Ms. Palak Mittal, AOR

Mr. Shailesh Madiyal, AOR

Ms. Astha Sharma, AOR
Mr. Ravinder Singh, Adv.
Ms. Raveesha Gupta, Adv.

Signalyre Not Verified Ms. Mantika Haryani, Adv.
%ﬂéﬁQwR Mr. Sanjeev Kaushik, Adv.
Date: 20: 2.07 -

Lras2iSy Mr. Shreyas Awasthi, Adv.

Mr. Devvrat Singh, Sdv.

Mr. Biju P Raman, AOR
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Mr. M. Yogesh Kanna, AOR

Mr. K.M. Nataraj, ASG

Mr. Krishna Kant Dubey, Adv.
Mr. Vatshal Joshi, Adv.

Mr. Gurmeet Singh Makker, AOR

Mrs. K. Enatoli Sema, AOR
Ms. Limayinla Jamir, Adv.
Mr. Amit Kumar Singh, Adv.
Ms. Chubalemla Chang, Adv.
Mr. Prang Newmai, Adv.

Ms. Garima Prashad, AAG

Ms. Ruchira Goel, AOR

Mr. Adit Jayeshbhai Shah, Adv.
Mr. Akshat Kaushik, adv.

Mr. Sunil Fernandes, AOR

Mr. Mohit Paul, AOR
Ms. Rangoli Seth, Adv.

Dr. Manish Singhvi, Sr. Adv.
Mr. Arpit Prakash, Adv.

Mr. Vikalp Sharma, Adv.

Mr. Sandeep Kumar Jha, AOR
Mr. Amit Anand Tiwari, AAG
Mr. Sabarish Subramanian, AOR
Mr. Devyani Gupta, Adv.

Mr. P.Shankar, Adv.

Ms. Shivani Jena, Adv.

Mr. Vishnu Unnikrishnan, Adv.
Mr. Naman Dwivedi, Adv.

Ms. Nupur Kumar, AOR

Mr. Rakesh Dahiya, AOR

Ms. Uttara Babbar, AOR

Mr. Rituraj Biswas, AOR

Mr. Sachin Patil, AOR

Mr. Ajay Pal, AOR

Mr. Mayank Dahiya, Adv.

Ms. Priyanka C., Adv.
Applicant-in-person

Mr. Sunny Choudhary, AOR

Mr. Tapesh Kumar Singh, AOR

Mr. M. Shoeb Alam, AOR
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Aishwarya Bhati, ASG
Kanu Agrawal, Adv.
Rajat Nair, Adv.
Saurabh Mishra, Adv.
Aman Sharma, Adv.
Amrish Kumar, AOR

Satya Mitra, AOR

Raghvendra Kumar, Adv.
Anand Kumar Dubey, Adv.
Narendra Kumar, AOR

Raj Kishor Choudhary, AOR

Abhishek Atrey, AOR
Krishnam Mishra, Adv.
Ambika Atrey, Adv.
Akash Giri, Adv.
Vidyottma, Adv.

Nishe Rajen Shonker, AOR
Anu K. Joy, Adv.

Alim Anvar, Adv.

Reegan S. Bel, Adv.

Avijit Mani Tripathi, AOR
T.K. Nayak, Adv.

Marbiang Khongwir, Adv.
Kynpham Kharlyngdoh, Adv.
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Upendra Mishra, Adv.
P.S. Negi, Adv.

Tapesh Kumar Singh, AAG
Kumar Anurag Singh, Adv.
Anando Mukherjee, AOR
Shwetank Singh, Adv.
Aditya Pratap Singh, Adv.

Ejaz Magbool, AOR

Sumeer Sodhi, AOR
Devashish Tiwari, Adv.

B. K. Satija, AOR
Pranav Sachdeva, AOR

S.Udaya Kumar Sagar, AOR
Sweena Nair, Adv.

Prashant Bhushan, AOR
Cheryl D’Souza, Adv.
Alice Raj, Adv.

Pukhrambam Ramesh Kumar, AOR
Karun Sharma, Adv.
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Anupam Ngangom, Adv.
Wahengbam Immanuel Meitei, Adv.

Ranjeeta Rohatgi, AOR

Shubhranshu Padhi, AOR
Vishal Banshal, Adv.
Rajeshwari Shankar, Adv.

Chirag M. Shroff, AOR
Shailendra P. Singh, Adv.

Shadan Farasat, AOR

Mahfooz Ahsan Nazki, AOR
Polanki Gowtham, Adv.

Shaik Mohamad Haneef, Adv.
T.Vijaya Bhaskar Reddy, Adv.
K.V.Girish Chowdary, Adv.
Rajeswari Mukherjee, Adv.
Naveen Sharma (Bhardwaj) Adv.

Raj Bahadur Yadav, AOR
B.K. Satija, AAG

Sanjay Kumar Visen, AOR
Himanshu Satija, Adv.
Sandeep Joshi, Adv.
Himani Bhatnagar, Adv.
Prachi Chahal, Adv.
Manish Kumar, AOR

Abhimanyu Tewari, AOR
Eliza Bar, Adv.

Pinky Behera, AOR
G. Indira, AOR

PLR Chambers And Co., AOR
Karan Bharihoke, AOR

Abhinav Mukerji, AOR
Akshay C. Shrivastava, Adv.

Mrinal Gopal Elker, AOR
Sibo Sankar Mishra, AOR
Nitin Mishra, AOR
Siddhesh Kotwal, Adv.
Ana Upadhyay, Adv.

Manya Hasija, Adv.
Akash Singh, Adv.
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Mr. Nihar Dharmadhikari, Adv.
Ms. S. Bakshi, Adv.
Mr. Nirnimesh Dube, AOR

Mr. Rahul Chitnis, Adv.

Mr. Siddharth Dharmadhikari, Adv.
Mr. Aaditya A. Pande, AOR

Mr. Bharat Bhagla, Adv.

Ms. Aishwarya Bhati, ASG

Mr. K.M. Nataraj, ASG

Mr. Kanu Agrawal, Adv.

Mr. Rajat Nair, Adv.

Mr. Saurabh Mishra, Adv.

Mr. Vvatsal Joshi, Adv.

Mr. Krishna Kant Dubey, Adv.
Mr. Nakul Chengappa K.K, Adv.
Mr. Akriti A. Manubarwala, Adv.
Mr. A.K. Sharma, AOR

Mr. Maninder Singh, Sr. Adv.
Mrs. Manisha Lavkumar, Sr. Adv.
Ms. Deepanwita Priyanka, AOR
Ms. Devyani Bhatt, Adv.

Ms. Shravya Pathak, Adv.

Ms. Swati Ghildiyal, AOR

UPON hearing the counsel the Court made the following
ORDER

In the further affidavit filed on behalf of the Union of
India, in para 23, it is stated as under: -

“It is submitted that this Hon’ble Court in para 5 in
judgment dated 21.07.2021 in M.A. No. 94/2022 in Suo
Moto W.P. (C) 6 of 2020 directed those States, who
have not been able to achieve the target for
registration of the unorganized workers, to do so and
cooperate with the Union of India - Ministry of
Labour and Employment and to ensure to it that those
unorganized labourers/workers in different sectors
are registered in the eShram portal. Further, the
concerned States/Union Territories were directed to
submit the report to the Union of India - Ministry of
Labour and Employment on completion of six weeks so
that the Union of India can file a further Status
Report on the aforesaid. The direction in para 5 is
reproduced as under: -

“In our earlier directions/orders, we have emphasized
the need for registration of the migrants/unorganized
workers in different fields and one of the objects is
to see that all benevolent schemes announced by the
Union of India and/or the concerned States, the
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benefits of which should reach to such unorganized
workers. We appreciate the work undertaken by the
Union of India - Ministry of Labour and Employment.
However, as observed hereinabove, still some States
such as State of Maharashtra, State of Tamil Nadu,
State of Telangana, State of Gujarat and State of
Karnataka have to achieve the target. Therefore, we
direct those States, who have not been able to
achieve the target for registration of the
unorganized workers, to do so and cooperate with the
Union of India - Ministry of Labour and Employment
and to ensure to it that those unorganized
labourers/workers in different sectors are registered
in the eShram portal. The said exercise shall be
completed within a period of six weeks from today.
The concerned States/Union Territories are directed
to submit the report to the Union of India - Ministry
of Labour and Employment on completion of six weeks
so that the Union of India - Ministry of Labour and
Employment can file a further Status Report on the
aforesaid.”

From the chart produced on record (page 252) with regard to
State-wise target, registration and target achieved by the States
which is, as on 19.09.2022, it appears that many of the States have
yet to achieve the target and some States have been done very good.
It is reported that the numbers which are given are, as on
19.09.2022.

Let a fresh chart, as on today, be given on the number of
migrants registered against the target.

Put up on 15.12.2022.

(R. NATARAJAN) (NISHA TRIPATHI)
ASTT. REGISTRAR-cum-PS ASSISTANT REGISTRAR
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